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respeAtively. 

his matter was listed in iawzima on 

.and. , . • • . • . . . . . • 'hen the 
\ 

Registrar 11d the notices to be sufficient, 

3 	 finally. Ristrar granted time to the 

respondentst filecounteron............ 

andaqainon............. ...•. Nocounter 

having been file, this matter listed today 

in the Eench. No unter having yet been 

filed till today tie is also sought by 

Mr , . . . . . • . • . • . . • • • .\ , • • . • . . • . . Learned 

Sr.S.C./A.S.C. to filecounter. Prayer is 

rejected. £ie 	mattei i fixed to,,.....,. 

for final disposal at the\admission  stage. 
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